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araLfA. 413(31).— FET TEER, AndE e AfFame wfgmer sfatem, 1997
(1997 T 24) #T &1 10 FT ITLATT (2) & ATT ST T 35 T ITLT (2) F G (TF) T T&T Afhal
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2. AT AT A= STieror (STferenTieat T 1= FHATAT T AT 31 74T &t o) =2, 2025
H, = 25 % TeETq Fefated Fem saefud B s, s -
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feroqor o~ et =T At aTfeseor (SISt T se FHATAT S A i qar i o) 7w,
2025, AT % TSI, STETET, 90 |1, @€ 3, ITE(i) # sttere==r aear ar.#1.54. 909 (31), ara
18 faFa, 2025 T THTfAT g o |

MINISTRY OF COMMUNICATIONS
(Department of Telecommunications)
NOTIFICATION
New Delhi, the 26th May, 2026

G.S.R. 413(E).— In exercise of the powers conferred by clause (ca) of sub-section (2) of section 35 read with
sub-section (2) of section 10 of the Telecom Regulatory Authority of India Act, 1997 (24 of 1997), the Central
Government hereby makes the following rules to amend the Telecom Regulatory Authority of India (Recruitment and
Conditions of Service of Officers and Other Employees) Rules, 2025, hamely:—

1. (1) These rules may be called the Telecom Regulatory Authority of India (Recruitment and Conditions of Service of
Officers and Other Employees) Amendment Rules, 2026.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Telecom Regulatory Authority of India (Recruitment and Conditions of Service of Officers and Other
Employees) Rules, 2025, after rule 25, the following rule shall be inserted, namely:—

“25A. Disciplinary, Appellate, Revisioning and Reviewing Authorities.—The Disciplinary, Appellate,
Revisioning and Reviewing Authorities, in respect of various grades in the Authority for the purposes of
proceedings specified in rule 25, shall be the following, namely:—

Sl Disciplinary . Revisioning Lo .
No. Posts Authority Appellate Authority Authority Reviewing Authority
1. | All posts of | Chairperson, Minister of State for Minister of State for | Minister of
the level of | Telecom Communications Communications L
Section Communications




[¢TRT [I—=vE 3(i)] T T TSI © T 3

Officer and | Regulatory
above Authority of India

2. | All posts of | Secretary, Chairperson,  Telecom | Minister of State for | Minister of State for
the level of | Telecom Regulatory Authority of | Communications Communications”.
Assistant Regulatory India
and below | Authority of India

[F. No. 10-02/2022-Restg.]
DEVENDRA KUMAR RAL, Jt. Secy.

Note: The Telecom Regulatory Authority of India (Recruitment and Conditions of Service of Officers and other
Employees) Rules, 2025 were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section(i), vide notification number G.S.R. 909(E), dated the 18™ December, 2025.
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